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apprenticeship training to the satisfaction 
of the concerned Regional Board, shall be 
granted a certificate of proficiency by that 
Board." 

How, Sir, the important aspects and the objects for 
which this Bill has been brought forward, are very 
clearly brought out by the hon. Labour Minister. If 
the object is that we have to provide meaningful 
education leading to suitable employment 
opportunities at the appropriate level, and the 
levels are at the higher secondary levels when our 
students will opt for two years' vocational course 
10 plus 2. If that be the object, then in that case we 
have to see how to those who take 10—2 the 
opportunities are being provided reservation. And 
if the reservation is for the Scheduled Castes, 
Scheduied Tribes and other weaker sections of the 
community, physically handicapped, women and 
minorities, I would like to seek a clarification 
from the hon. Minister; unless these classes are 
given that kind of opportunity at the 10+2 stage, 
how are they likely to get these facilities after 
that? I ask this because ao initio it is not there. If 
there is no reservation for these classes at 10 + 2 
stage, if they want to take admission for this 
training, is it feasible? If not, what steps are being 
taken to ensure that this reservation starts right at 
the 10+2 level so that the people who I i-eally 
deserve particularly the Scheduled Castes and 
Scheduled Tribes, the minorities, women, physi-
cally handicapped and such other people, get the 
opportunity at that e and from there they should be 
able to get what is reserved for them in the new 
scheme available. 

Secondly, in regard to the training what has 
been stated is the working experience. 
Actually all this vocational training should be 
meaningful. In the true sense, if we really 
enable the trainees to take that kind of 
parctical training which will enable them to 
learn    the    art,    to learn    the    job, 
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[Shri Rameshwar Thakur] 
bell rings,) Therefore, it is essentia! that 
this training should be meaningful and 
the quality of training should be good. 
The reservatiou for Scheduled Castes and 
Scheduled Tribes, minorities, women and 
the handicapped people should be 
sufficient, meaningful and effective. 

The next point in this connection is 
employment. We have said that em-
ployment will be given to them in 
industries, agriculture and other sectors of 
the economy. It is our experience that 
even after this vocational training, many 
of the students are not able to get jobs. It 
should be the endeavour of the Ministry to 
ensure that after they get practical 
training, they are absorbed in any 
industry, either in the private sector or 
public sector so that there is no difficulty 
about their getting employment after this 
training. 

The other important thing is that we 
have got 25 specialised subjects. There 
are about 3000 stipend holders or trainees 
today. The idea is to have 4000 trainees in 
1986-87, 6000 in 19B7-88, 9000 in 1988-
89 and 12,000 in 1989-90. In a vast 
country like ours, its comes only to 120 
students in any tone specified field. 
Therefore, it is essential that the number 
of these practical trainees should be 
increased during the Seventh Five   Year   
Plan. 

The stipend that is proposed is Rs. 400 
per month. It seems to be on the lower 
side. It should be considered whether in 
addition to the stipend, we should provide 
them facility of free living or free 
teaching equipments etc. so that the 
trainees are in a position really to get 
meaningful training and the trainees are 
able to maintain themselves within the 
limit of Rs. 400. If necessary, this stipend 
should be raised to Rs. 500 or Rs. 600. 

It is provided that 50 per cent of the 
expenditure would be borne by States.    
Some of the States may   not 

i be able to meet this 50 per cent ex, 
penditore. Then it will be very difficult, 
particularly for the Scheduled Cawtes and 
Scheduled Tribes. The stipend to be paid 
to them should b» met by the   Central 
Government. 

My last suggestion is that the Boards 
which are going to organise this training 
programme should be well qualified. 
Technically qualified people and other 
people who are specialists in different 
trades should be taken. They will be in a 
position to impart really rneaningful 
training to the trainees who will be going 
through these vocational courses. I» this 
way, the trainess will really get good 
training and the Board will be in a 
position to impart such training which 
will be helpful to them. With these words, 
I commend this Bill f->r adoption 

SHRI ALADI ARUNA alias V. ARU-
NACHALAM (Tamil Nadu): Mr. Vice-
Chairman, Sir, I welcome     this Bill 
further   to   amend  the      Apprentices 
Act,  1961. The object of    the Bill is 
loudable.      The prime object    of the Bill 
is to provide training for the products of 
vocational courses by   creating a separate 
category of apprentices called technician  
vocational    apprentices.    There is no 
difference of opinion about the value   and 
utility of this Bill.  It is almost agreed by    
all in letter and spirit. The apprehension is 
how this Bill is going to be helpful to meet 
the needs of the nation and to what extent it 
would accommodate the plus 2 students 
whoh have taken vocational     courses.    
And to what extent it will be helpful to 
remove unemployment     especially among     
the educated class? The original   Act pro-
vides  for  regulation   and   control  of the 
training of apprentices. Under this 
Amendment,  facility is   provided  for on-
the-job training to the products of 
vocational streams and to remove any 
impediments in  the working of    the 
scheme of reservation for the Scheduled 
Castes and    Scheduled   Tribes. Under the 
Special Vocational Education   Training 
Scheme, it is estimated 
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that 4,000 trainees will be   benefited in 
the first year of the operation and 50    per 
cent of the expenses will be reimbursed 
by the Centre to the concerned units.   
Though nobody is again** this Bill, I am 
t0 remind that no one is satisfied with this 
Bill,   if you eamne the number of Ten 
Plus Two indents who  are admitted for    
the training and compare the same with 
the total number of Plus  Two Students, 
we could see that the facility offered is 
very meagre and poor. Sir, the total 
number of students     who sought 
admission for the Plus    Two was 250 
lakhs but the current intake in the 
vocational course is 72,000, that is 3.5 per 
cent of the student population of the 
higher secondary school. If you provide 
vocational course as per the New 
Education Policy of the Government for  
the  10 per cent   of the students,  then the 
figure will  be  25 lakhs.  The  Kothari  
Committee     has strongly recommended 
that 50     per cent of the students must be 
admitted for the vocational courses, but 
the facility is available only to the extent 
at 4,000 students. So, there is no reason 
for justification to be complacent with   
this figure. Of   course, wa   are on the 
right direction, but not   with adequate 
capacity. We have identified only 25 
subjects for training.     But more   than 
120 subjects have been introduced under 
vocational course    in -various    higher    
secondary    schools throughout the 
country. Sir, out    of T2,000 students in 
vocational courses, I am to remind that 
45,000 students are from Tamil Nadu. 
Here, I would like to know from the hon. 
Minister tinder what ratio these students    
are going to be admitted for training cen-
Ires. The major defect in the apprentice 
scheme is that there is no guarantee to the 
trainee to be absorbed in regular vacancy.   
Further, the scheme v exploited by the 
employers.   In filling up the regular 
vacancy they uti-1W. the   scheme   
without   filling the regular vacancy  and   
allowing     the trainees to be there with 
poor pav so as to increase their own 
profits. Unfortunately, the public 
undertakings of the Government are    
also    following this bad practice. And so, 
there must 

be a check by the Government In this 
respect. 

Sir,    the hon. Minister has stated m Lok 
Sabha that the total capacity of the 
apprenticeship training in    all categories 
is nearly 5 lakhs of seats. It seems that he 
is quite complacent with this capacity. 
But, Sir, the total numebr of persons who 
are unemployed is 2.63 crorcs.   It does 
not include the persons who are   under-
employed, it does not include the persons 
who are    thrown    out    of    
employment due      to     lockout        and        
layoff and closure    of    the mills.    So 
this capacity this arrangement is very 
poor. The hon.  Minister  may  argue     
thai even then there is the availability of 
seats. Non-capacity is due to the non-
adherence of the policy by the factories.    
Therefore, Sir, I appeal to the hon.  
Minister   that     firstly  statutory 
guarantee is necessary to ensure    regular 
emploment to the trainee*. Secondly, 
identification of subjects for the training 
must be done with   the consultation  of 
the    State    Governments. Thirdly, 
selection for the apprentices must be done 
in proportion to the total numebr of 
students admitted in the States in 
vocational courses. 

With these words Sir I    conclude my 
speech. 

SHRI BAOOF VALIULLAH (Guj,. rat):    
Mr. Vice Chairman, Sir, I rise to support 
the Apprentices    (Amendment) Bill 
1986. Sir as pointed out by the hon. 
Minister, the    Act was flpst enacted in 
1961 with a   limited   purpose and the 
objective was to regulate the programmes 
of training    of apprentices in   industry 
for imParti:.: practical training. Sir, after 
some time it was found necesasry to 
amend the Act and, therefore the Act was 
further-amended in 1973 to bring within   
it? purview the training of     graduates, 
and diploma    holders in engineering and 
technology as graduates    technician 
apprentices in addtion to    the trade 
apprentices.    Sir,    the    latest 
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[Shri Raoof Valiullah] amendment is a part of 
the new education policy and I feel that is a 
step in the right direction in as much as more 
and more people will be en an opportunity in 
gainful employment through voeationalisa-
Uon  of  education. 

Sir, as pointed out by the hoa. Min 
ister a pilot scheme called special vo 
cational education training scheme to 
provide   on   the job training to the 
iWducts of the vocational stream was 
launched in 1983-84. Sir, with this in 
view I would request the hon. Minis 
ter to enlighten us whether the Mino 
rities Commission of India had written 
to the  State  Governments that spe 
cial ITIs should be formed, should be 
created in those areas where there is 
a sizeable  population of minorities. I 
would like the hon. Minister to tell 
us whether there was any    response 
from the State Government to    the 
suggestion made by    the    Minorities 
Commission of India because this spe 
cial scheme is for weaker    sections, 
particularly   the    Scheduled    Castes, 
the Scheduled Tribes and the mino 
rities. Sir, as I refer to the object, it 
is indeed a laudable one and it is to 
create    a    category     of    apprentices 
namely  technician  or  vocational   ap 
prentices for providing the job train 
ing  to the productions  of the  10+2 
stream. Sir, what is  more important 
is that such schemes should be imp 
lemented  with  the  gusto  and  with 
the impetus  that is require  to  imp 
lement the new education policy. Sir, 
in  the  Financial   Memorandum   atta 
ched to the Bill it  says that by the 
end of the Seventh Five Year Plan a 
total amount of Rs. 744 lakhs would 
be  spent  and in the first year    4000 
trainees      will    be    benefiting  from 
the    scheme     and     it 'will    progres 
sively    increase    to 1.2,000. Sir, as 
pointed      out    by    my    hon.     col 
league,  Mr.   Rameshwar  Thakur.    in 
a  vast  country like India,  this   sum 
is very indaequate and I would re 
quest the hon. Minister to plead with 
^he Planning  Commission to increase 
the outlay for  tSi«s  vocational  train 
ing programme.   Sir, the Apprentices 

Act at present envisages the training of school-
leavers and students coming out of the 
industrial training institutes. Sir, I would like 
to draw a parallel and say that in certain 
European countries, East European countries, 
whoever comes out of the school does not 
necessarily go to the university and, therefore, 
instead of churning out graduates in arti and 
sciences and commerce who ultimately bring 
about a vast army of educated unemployed, 
this Act will further reduce the growing 
inoppor-tunities of employment and will divert 
the student power particularly those coming 
out of the school for gainful employment. 

Sir, I would also like to mention here 
something about the functioning of the ITIs. 
Sir, I have been very closely associated with 
the functioning of the ITIs through the Gov-
ernment of Gujarat as Chairman of the 
Minorities Commission. I feel there must be 
some modernisation scheme for the ITIs also 
and a system be evolved to monitor and eva-
luate the functioning of the ITIs in the country. 
I would urge upon the hon. Minister that while 
seeing to it that the new scheme helps in era-
dication of unemployment in the country, the 
functioning of the ITIs and the modernisation 
of the ITIs should also be taken up 
simultaneously. I understand that Planning 
Commission has earmarked Rs. 17 crores for 
modernisation of ITIs and for vocationalisation 
of educatin. I feel that this amount is not 
adequate and, therefore, I would plead with the 
Goverment to see that the Plan-r ning 
Commission earmarks much' more amount 
towards vocationalisation of education. 

My last point is about Sectfons 3A, 6A and 
6AA which are sought to be amended. Section 
3A of the Act is aimed to remove difficulties 
in the working of the scheme of reservations 
for training, for the Scheduled Castes and the 
Scheduled Tribes. Thte 
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was a long-felt need and I think the 
Government has done the right thing in 
amending this Act and, therefore, I 
commend that this Bill be passed. Thank 
you. 

SHRI B. SATYANARAYAN REDDY 
(Ananra Pradesh): I rise to support the 
Bill. The aims and the objects as stated in 
the Bill are to provide "on-the-job 
training" to the products of the vocational 
stream so that adequate competence and 
skill required for various occupations are 
acquired which would lead to suitable 
employment or self-employment 
opportunity in organised industries, 
agriculture and other service sectors of 
economic . activity etc. are very laudable. 
The whole idea behind this amendment is 
to provide job-oriented training to 
hundreds of unemployed people. Our 
country is a vast country with more than 
70 crores of people. I do not know what is 
the number of unemployed youth, eligible 
youth, both educated and uneducated. 
Vast majority of population lives in 
villages. I would like to know from the 
Minister how he is going to implement the 
scheme covering vast sections of our 
people living in rural areas. Of course, we 
establish our training institutions in big 
cities and towns and we neglect that 
unfortunate area, the rural area, of our 
country. I would draw Minister's attention 
to the need 0i paying more attention to 
that unfortunate section of our people who 
live in rural   areas,   in  backward  
districts. 

The original Act was passed in 1961. I 
would like to know how many people 
belonging to the weaker sections of our 
population have been benefite-i by this 
scheme. As you said, the purpose of the 
scheme is to provide training to weaker 
sections, especially the Scheduled Castes, 
the Scheduled Tribes, the minorities, the 
physically handicapped and women. How 
many of these sections have been trained 
and how many have been employed? Of 
course, whatever laws we pass, whatever 
rules and regulations    we frame, are 
very 

laudable. But it is the implementation 
part which is more important, and that 
has t0 be considered seriously. Of course, 
when we appoint trainees, we should see 
that those who are responsible to give 
training should be men of high calibre 
and we should see that proper training is 
imparted to the trainees. This aspect 
should be kept in mind. 

Then, in the Financial Memorandum, 
you have said! Under the present Special 
Vocational Educational Training Scheme, 
about 25 subject fields have been 
identified and 3,000 stipendiaries per 
annum are being offered training 
facilities. 'Further on, you say'. On this 
basis, it is estimated that about 4,000 trai-
nees will be benefitting from the scheme 
in the first year of ^ operation. You have 
also said that this number will 
progressively increase to around 12,000. 
You have also given the year-wise 
figures. For the year 1986-87^,000; 1987-
88—«,000 and so on. Now, I would like 
to know with this rate how you are going 
to give the benefit to the vast number of 
unemployed youth in the country? I think, 
this has to be considered. 

It has also been mentioned here that 
the rate of stipend would be Rs. 400 per 
month for a period of one year training, 
50 per cent of which will be reimbursed 
by the Government of India. I would like 
to know, in these hard days whether this 
meagre sum of Rs. 400 will be sufficient 
for the trainees? This has to be 
considered. In my opinion, it is not 
sufficient. I d0 not want to suggest any 
figure, Rs. 600 or Rs. 700. But I think, 
the present rat is meagre and    it should 
be raised. 

Sir. the real problem, as I said, is 
unemployment. This has t0 be tackled. Of 
course, some measures some steps, have 
been taken, but these alone are not 
sufficient. Some more steps have to be 
taken to solve this problem. We have to 
employ these     trainees      in  
agriculture,    in 
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[Shri B. Satyanarayan Reddy] industry 
and in other fields. But this is only 
possible if we take steps to find out how 
many industries are there, how many 
people are to be absorbed in agriculture, 
in industry and in the various other 
sectors. We should have a planned 
system, planned and comprehensive 
scheme. Then only it will be possible for 
us to absorb the vast number of trainees 
and tackle the most important problem of 
unemployment. Thank you, Sir. 
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Even then I support it because it is a 
partial step a very partial step.   On the 
question of the merits of the Bill, there 
may be some points to be taken note of. 
People are asked to become apprentices 
for a limited period    of time, that is one 
year or two years. After    completion of    
the     training, there is no job guarantee. 
That makes the training facility  really 
unimportant in the eyes of those who go   
in for such training.    Since    this    step is    
being    taken    to    give    the    un-
employed youth a dole for two years in. 
the   name  of  training,  therefore the 
factories where these people will be 
attached will not be interested   in giving 
training.      Some people come for two 
years or one year    to have training for Rs. 
400.     The money will be paid.      The 
people will come at 10 O clock or 8 O' 
clock and they will go home, and I am 
really     sceptical whether  proper  
training  will   at   all be given to the 
trainees by the industrial units where they 
are      attached because the  management      
of  those units know very well that they 
are not going to be absorbed.     Therefore, 
the sincerity of purpose on the    part of 
those who are likely to give training will 
not be what it should      be. And    the    
Government    knows        it. Even then it 
is being    done because the  volume   of  
unemployment   is  on the  rise  steadily.      
Therefore,      my humble submission to 
the hon. Minister will be to ensure 
enforcement of training and supervision of 
the training facilities, to see that the 
training is not on paper but is really done 
by the people who  are called upon to give 
training to the trainees. 

Secondly, I have received complaints 
on a number of occasions from the people 
who are undergoing training as 
apprentices that they are being made to 
sign that they have received Rs. 400 or 
Rs. 500 or Rs. 600, but in fact they are 
being paid less. In fact, they are being 
paid less. Therefore, there should be a 
proper Government machinery to see that 
not only training is given but the money 
that is to be paid to the trainees. 
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Thirdly, how are these trainees going to be 
selected?     That is an important point because    
the graduates or     under-graduates  or the     
people having       vocational    training       
who want    to    become    apprentices     are 
many but    the    number of   posts is •very  
meagre.   Therefore,     the   question  of 
selection is  important.    How are you  going 
to  select them?    The selection may not be on 
a reasonable basis.      And if the selection      
is not on a reasonable basis, the purpose of 
having  good     people,  proper people, trained 
people for being' recruited as trainees will not 
be fulfilled. Therefore,  the basis of selection 
5.00 P.M.   is very important.    I welcome the 
Bill, of course; I welcome the Bill even though 
it is a meagre measure.    I welcome the Bill 
even when it    is a slipshod measure. I    
welcome       the    measure       even if   it   is     
very   much   partial.    But while supporting 
the Bill I have    to draw the attention of the 
House and the honourable Minister to the 
mounting problem of unemployment which 
threatens the very basic    foundation of the 
present society.    The Minister is very much 
aware that    it    is the unemployed     youth     
who  are being drawn into the net of the 
reactionary forces across the  country.    Who 
are the volunteers of the Khalistan movement?    
Who   are     the     people   who have been 
carrying on the slogan of secession?    Who  
are  the people  who have been  writing  
slogans  on      the walls saying Bengal  is for 
Bengalis, Assam is for Assamese, Punjab is 
for Punjabis, and the rest of the people who 
are living in those parts of    the territory 
should leave?... 

AN HON. MEMBER; Gorkhaland for 
Gorkhas. 

SHRI GURUDAS DAS GUPTA: Of 
course, Gorkhaland for Gorkba unemployed 
youth. That is the slogan given. Therefore, the 
increasing volume of unemployed seeks to 
threaten the foundation of the country as it has 
done in the case of Germany. "Let us not 
forget history. Therefore, 

if the Government doeB not do anything to 
ameliorate the problem, the very foundation of 
the country is threatened. 1 do not believe capita-
lism can solve unemployment because capitalism 
is based on exploitation. The Government must 
take recourse to some steps to ameliorate i the 
problem. If you do not do it, you do not do it at 
the cost of the country; you do it or you be ruined 
and ruin the country as well. Since the Labour 
Minister is present here, I enquire what is the 
situation? Job opportunities much lag behind the 
new entrants in the field of employment. That is 
one aspect. 

Another  aspect   is that  the people who are in    
work they    are losing their jobs.    Nearly oris 
lakh factories are  closed  because  of   sickness     
and sickness has  become  a  more or less 
profitable business in    the    country. Closures, 
lockouts, layoffs, are resorted t0 indiscriminately 
by private management and of late, even by public 
management, especially after the present   Prime   
Minister  of  the   country has given the slogan  
that each    and every sector must earn its own 
bread and   the  State  has   no   responsibility 
towards  the  public   sector.       Therefore, while  
the job opportunities are shrinking, the people wh0 
are in employment  are also thrown out of the job.    
In this situation unemployment, growing     
unemployment.      menacing unemployment,   
alarming     unemployment, seeks to throw the 
country out of   gear.    That   is  the  point   to    be 
taken note of; that is not a point to be   made  
agitation   on   the  floor     of Parliament  and  that   
is  the  point to be taken  note of by the people 
who are  in  power,   to  do  something concrete, 
and if it is not done, the forces of  secession   
cannot  be     fought,    the system  of democracy 
cannot be preserved    the   advance  and    
prosperity of  the  country  cannot    be    ensured, 
and   democracy   remains   meaningless. 
Tb^r^for"   this   1$   rot    onlv  a  most urgent   
problem  this   happens  to be I    the mo=t urgent 
problem.   By having '    4000  apprentices every 
year you can 
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[Shri Gurudas Das Gupta] definitely claim 
that something laudable is being done, but you 
are not goi»g to touch even the fringe of the 
problem. Therefore, while supporting this 
meagre measure, I urge upon the Government, 
I urge upon the rulers of the country, I urge 
upon the people who matter, including the 
Labour Minister, to kindly think e*vw the 
problem, what they are go-mg to do about this 
unemployment. If it is not done, it is going to 
ruin the whole country, including you because 
the growing numbers of unemployed youth 
will become, have in fact already become, the 
vehicle of the most reactionary ideas and 
ideologies in the country. With these words I 
beg to support the amendment while sounding 
a noteof grave alarm to the present rulers of 
our country. 

 
 

 
 
 
 
 

 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 

 
 
 
 
 
 

 
done, then I think, this problem can be solved. 
The honourable Minister should consider the 
possibility of doing this. 

The second point that I want to bring to the 
notice of the honourable Minuter is that the 
situation in. the ills is not at all satisfactory 
and I feel that many bright fooys can be 
attracted to this apprentice course. When they 
are getting the training, after 10 + 2, they are 
stuck up and. there are no avenues for further 
improvement. 1 think a scheme for quality 
improvement should be introduced by the 
Labour Ministry. 1 also feel that at least one 
per cent reservation should be made in the 
engineering and other allied colleges for those 
who have passed these ap^-prenticeship 
training courses or ITI courses. There are 
reservations for many categories. But the 
categories of apprenticeship and I.T.I, trainees 
should also be included for those who will be 
eligible for admission for further studies in 
engineering and other technical education 
institutions. 

My third point is this: Why should this 
scheme be limited to 10+2 only? I think that 
there are certain industries like handicraft 
industries and other industries where students 
can be attracted from the 7th 0r 8th Class itself 
and the Government should see that   such  
training  is   also   imparted. I On-the-job 
training is also imparted, to those who have 
passed the primary stage and have gone to the 
secondary stage. They may also be provided 
facilities so that while they are on the job, 
they also get their education. So, it should not 
be limited to 10+2 students only, but it should 
start from 1 the primary education stage itself. 
May be that the stipend cannot be given to all 
because of the heavy QT huge finances 
involved. But my point is t^at it should not be 
limited like this,   but its ambit should    be      
en-1    larged. 

Then. Sir, I come to my last polnt which is 
with regard to child labour. A lot has been 
said in this House with   resrard  to  child  
labour.    Thar* 
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are enactments passed by Parliament earlier 
also. But the problem is there still. The child 
labour problem is there-in the country. 
Notwithstanding the offences committed by 
those people who employ chil^ labour, I 
would request the Minister to see that 
vocational training from the primary stage 
itself is also imparted to child labourers 
wherever they are. For instance, the other day, 
in this House, there was a lot of discussion 
about child labour in the match factories in 
Tamil Nadu. Similarly, there is the problem of 
child labour also in the carpet industry in U.P. 
and Kashmir. I remember, Sir, that during the 
days of Mr. Sheikh Abdullah, he started a 
scheme of on-the-job training and at the same 
time imparting education to them realising the 
fact that we did not want child labour, but 
since it was a reality which we had to face, he 
did this. We must also impart training to these 
child labourers wherever they are so that they 
get education and on-the-job training also. The 
last point is that as my friend Mr. Valiullah 
has stated that the quality of the ITT should be 
improved, I also feel that those bright boys 
who have come out of these ITIs should also 
be given an opportunity to improve their 
quality so that they can become the teachers in 
the very institutions where these trainings are 
imparted. 

I hope the hon. Minister will react to these 
suggestions. 

THE VICE-CHAIRMAN (SHRI H. 
SANUMANTHAPPA): Shrimati Ela Bhatt. 

SHRIMATI ELA RAMESH BHATT 
(Nominated): Mr. Vice-Chairman, Sir, I am as 
such not enthusiastic about this Act itself 
because of its poor implementation. The 
common experience has remained with us that 
industries most often get away with many 
statutory obligations, including this particular 
Act, the Apprentices Act. Moreover, the 
employers! use the apprentices as cheap 
labour and •thus openly exploit them. There is 
no provision in the main Act that the 

apprentices be absorbed in the industry after 
the apprenticeship period. One can imagine 
the feelings of frustration after being trained, 
worked as apprentice lor a few years; and 
then be thrown out of work. 

Let me also remind about the case of 
women. The number of women apprentices is 
very, very low. Out of the total number of 
apprentices at any one time, the woman's pro-
portion is about 2.2 per cent, out of which 51.2 
per cent, according to the ISST/DGET Report, 
are not in. employment. 

With this background, let me state two  points.    
The  amendments    suggested  in   the  Bill    
are    insufficient. Since nowhere  the  
industries   which, will   utilise   the   human  
power    are made  to bear the  cost of this 
training,   an   amendment     is    specifically 
required of section 9(8) (a)   to make !    the 
employers' share the    cost.    My ;    point  is  
that  the  Act needs    to    be amended to  
achieve the objective of relieving the pressure 
on our higher education   system.    While   
the     suggested   amendments'   provide   for     
a certificate of technicians  (vocational) 
apprentice,  it   is   nowhere    provided as to 
how the certificate is linked to suitable   
employment   opportunity   or self-
employment.      The    Act    needs, therefore, 
to be amended to provide a linkage between 
the 25 subject fields identified so far for the 
Special Vocational  Training   with     the     
existing programmes for self-employment    
of the Central Government and minimal 
obligations   on  employers  to  provide jobs 
for such certificate holder:;. The Act 
specifically,  in the field of  self-employment, 
should provide for priority in terms of bank 
credit to such certificate     holders.     
Otherwise     the certificate   will   simply   
prove to be another  addition  to  the  several   
experiments   of     vocational    education 
which do not lead  to any job.    The 
vocational    education    will    not    be 
meaningful as sought to be achieved by  the     
amendments    unless    these amendments  are  
directly  linked    ta-the jobs available.    
(Time bell rings} 
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[Shrimati Ela Ramesh Bhatt] 
fhe certificate will become the step-cousin of 
the Diploma and Degree with most students 
still running for the Diplomas or the Degrees 
since they lead to jobs. 

Thank you. 
SHRI P. A. SANGMA; Sir, I am gifateful 

to the hon. Members who have unanimously 
supported the Bill except the last hon. lady 
Member. Mrs. Bhatt who was not very 
enthusiastic about it. 

 
SHRI P. A. SANGMA: This amendment 

has been brought forward in accordance with 
the new education policy which aims at the 
vocationali-sation of education. Mr. Jagdambi 
Prasad Yadav and many hon. Members have 
said that this amendment is not 
comprehensive and it deals wlith only a 
limited issue. I agree with the hon. Members. 
This amend ment is not enough. After we 
have adopted the new education policy, we 
will have to look at the functioning of the 
educational institutions. We will have to look 
at the Apprentices  Act itself. 

Sir, at the moment, a Working Group is 
going into this whole aspect. They are going 
into the working of the Act. They are also 
going into the functioning of the vocational 
institutions and I hope to get the report of this 
Workig Group by the end of October this year 
and after receiving their report," 1 hope I will 
be able to come back t0 the House with 
proposals for comprehensive amendment to 
this Act. 

Under the present Act, there are three 
categories of apprentices. No. 1 is trade 
apprentices which also include the ITI 
trainees. Then, Sir, we have the Technician 
Apprentices which include diploma courses 
students. Thirdly. we have graduate 
apprentices.    In      addition  to       the 

existing three categories, we have come 
forward to add one more new-category for 10 
plus 2 students which we are calling 
"technician (vocational) apprentices". We 
hope to achieve the desired objectives out of 
all this. As i said, firstly it is absolutely in 
accordance with the new thinking of the 
Government and the new education policy 
which is towards  vocationalisation  of 
education. 

A number of points have been raised on 
unemployment and I do not want to go int0 its 
details. Only the other day, the House had 
enough of discussion on unemployment dur-
ing the question hour. With this new 
additional apprentices training for 10 plus 2 
students, we hope to prepare them for self-
employjment. The whole training will go 
towards achieving self-employment for these 
people. 

Thirdly, by introducing this course, 
we hope to relieve pressure on the 
general   higher   education. Shade 

going in for higher education does not guarantee 
jobs for the students, for our boys and girls, we 
have come forward with this in order to relieve 
that pressure and in order t0 prepare them for 
self-employment. I fully agree with the House 
that the number of trainees that is contemplated 
and the amount of money that has been 
earmarked, which has been spelt out in the Bill 
itself, is not enough. I agree. But I can only 
submit that this is a beginning that we want to 
make. Depending on I how it goes, how it takes 
off, we shall certainly see whether the scope can 
be expanded and more money can be 
earmarked. But. Sir, if we look at this particular 
category of apprentices in isolation, it looks to 
be very, very small. But as I have said earlier, 
this is the fourth category that we are adding. 
And there are three other categories that are 
existing1. If we look at the whole picture ofl the 
vocational training that is going on in the 
country, the picture is not that very bad. 
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Sir, in the apprenticeship course, the total 
number of seats available in the country ^ 
1,91,933. For the diploma and graduate 
courses, the total number of seats available in 
the country is 26.240. Then in the ITIs which 
are under the respective State Governments 
which are affiliated to the NCVT, the total 
capacity that we have all over the country is 
2,64,000. There are many others which are 
not affiliated to NCVT. That makes the total 
seats available in the country to the tune of 
4,82,173. Now, if we add another 12.000 
seats that is contemplated under this 
Amendment, the total number of seats 
available in the country would be nearly 
above 5  lakhs. 

Sir, one hon. Member has said that even if We 
take all this into account, 5 lakh is not very much. 
Sir, I agree with that also. But then if we look at 
the availability of seats in the country1 and the 
utilisation, we find that whatever seats are 
available today in the country are not being fully 
utilised. In the apprenticeship course, as I have 
stated, the total capacity is 1,91,933. Out of this, 
the seats which are uilised are 136, 345. That is 
the figure for 1985-86. So, we are left with 
unutilised seats t0 the tune of 55.590. That is on 
the trade apprenticeship side If we look at the gra-
duate and the diploma apprentices, the total 
number of seats available is 26.240. The number 
of seats utilised in 1985-86 has been 13,746. So, 
that leaves us with 12494 unutilised seats. 
Therefore, maybe Mrs. Ela Bhatt is fluite riebt in 
her apprehensions that what we need at the 
moment today is that we should revitalise our 
activities. We should sen that seats available i" the 
counts, are fully utilised 'and the institution*; that 
r>r» b*»n* run in the eountrv are better p-iuinned 
and they 
9r>   »rt>8frad<»<1   =>and ~TnnrT<"-nisM. 

Sir. many hon. Members have spoken 
about the functioning, of the ITTs all over the 
country. I am also aware of the conditions of 
the ITIs. 
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It is not in a very happy situation. The ITIs in 
our country need to be modernised. We have 
for the first time as has been pointed out by 
the hon. Member, a Plan allocation of Rs. 17 
crores for the modernisation of the ITIs. 
Never has there been any provision for that. I 
agree with the hon. Member that Rs. 17 crores 
is nothing. I do not know how much we will 
be able to do with Rs. 17 crores. I am happy 
that this House has voiced it today. It gives 
me strength to go back to the Planning 
Commission. But the fact remains that we 
have taken note of it. and we are beginning to 
realise that in view of the New Education 
Policy, what needs to be done is to make our 
vocational training institutions more 
functional, more effective and more modern. 
Since the amount available is very small—Rs. 
17 crores—we have as a matter of policy 
decided to start with, the modernisation 
programmes of those ITIs which are 15 years 
or more old. This will be our first phase 
programme, and we are going to start with 
that. 

Then I come to the number of trades that 
has been mentioned. Under the new course we 
are going to have 25 trades. Some hon. Mem-
bers have said that it is not enough But, Sir, i 
four different categories of apprentices that 
we contemplate, the total number of trades, 
that will he available, will be 294. For the 
trpde apprentices we have 134 trades, for the 
graduates and diplomas we have 71 trades and 
for the ITIs we have 64. We are adding 
another 25 now and there is no overlanping 
here and these courses are absolutelv 
different. T think this has beet* the most 
important point which has been raised. 
Another point which has been raised is why 
there sould be reservat'on onlv for the 
Scheduled Caste*and Scheduled Tribes? 
There should be reservation for handicapped 
and other categories also. As I said, I am 
coming with the new proposals for 
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[Shri P. A. Sangma] amendment. All that 
suggestion that have been made will certtaily 
be kept in mind when we come with the 
fresh proposals and with the new amend-
ments ... 

SHRI SATYA PRAKASH MALA-VIYA; 
There should also be provision for socially 
and educationally backward classes and 
weaker sections. 

SHRI P. A. SANGMA: For the information 
of the House I may say that the in-take of 
student's from the minorities and backward 
classes and Scheduled Castes and Scheduled 
Tribes is not very bad. I can inform the House 
that out of the lytal seats utilised of 1,36,345, 
in the trade apprenticeship course, as I have 
mentioned, 36,218 has gone to minorities and 
weaker sections and the breakup of this is: 
Scheduled Castes-13,101, Scheduled Tribes-
3,781, Minorities. 15,296, Physically 
handicapped-583 and Women-3,457. So, J* 
spite of the fact that there is no special 
reservation for minorities and backward 
classes, we always emphasise and tell the 
State Governments and institutions that 
proper representation should be given to all 
the minorities and weaker sections. Therefore, 
Sir, I think these are the main points which 
have been raised and I do not think... 

SHRI RAOOF    VALIULLAH:  The 
setting up of special ITIs in areas of mi^onty 
concentration—this was mooted by the 
Miorities Commission of India with the 
assistance of the Ministry of Welfare and the 
recommendations were asked from the State 
Governments. I would like to know where 
the matter stands. 

Shri P. A. SANGMA: Sir, I am not aware 
of this partcular recommendation, to be very 
very frank. But my instant reaction to this 
will be, I do not know whether it will be ad-
visable for us, for the Goverment or for the 
country to have    institutions 
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exclusively for a particular community or a 
particular minority. 1 am not sure about that. 
This is my instant reaction. I am not aware of 
this particular recommendation. I will 
certainly find out •'what the recommendation 
is. 

Sir, Mr. Gurudas Das Gupta has mentioned 
about people signing for Rs. 400 and getting 
less than that. If you give me the details I will 
certainly have it looked into. You please give 
me the particulars of the sped- • fie allegations 
that you have received because no such 
complaint has ever come to the Ministry so far. 
If you give me the specific allegation, I will 
certainly look into it. 

SHRI GURUDAS DAS GUPTA: People 
are not anxious to give the particulars and 
make the complaints because then they are 
afraid that then they will even lose the 
apprenticeship, by complaining against the 
authorities. This is what the situation is, and 
you should understand it If you give a 
guarantee that this thing will never happen, 1 
shall definitely bring concrete cases to your 
notice. 

SHRI ALADI ARUNA alios V. 
ARUNACHALAM; "Regarding the id-
entification of subjects for training nearly 120 
subjects have been introduced for vocational 
courses in higher secondary schools. But you 
have identified only 25 subjects. Has i+ been 
done with the consultation of t'he State.?, 
with the coordination of the States or whether 
it has been done independently by the depart-
ment itself, I would like to know. The 
coordination tit the Centre with the States is 
necessary. Consultation with the States is 
necessary. You may prefer some subject and 
if they are teaching another subject, there is 
no use. 

SHRT RAOOF VALTULIATT: Wh«e I 
spoke about the idea of providing for these 
facilities for the minority I also wanted to 
say that it is a part 
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and parcel of the Prime Minister's 15 
Point Programme for the welfare of the 
minorities. 
SHRI P. A. SANGMA: I will have a look 
at it. Twenty-five trades we have 
reserved for this particular course. 
Altogether, there are 294 trades in 
different courses. As I said, there is . no 
overlapping. But all these 25 trades 
cannot be introduced in all the 
institutions. It will have to be selective. 

SHRI ALADI ARUNA alias V. 
ARUNACHALAM: The point is plus 2 
students are not eligible to get training in 
other areas; they; are eligible to get 
training only in specified areas. And you 
have specified only 25; but the rest of 
the students are not entitled to get 
apprenticeship in other areas. 

SHRI P. A. SANGMA; The number 
25 is not permanent; we can always 
revise it, according to our needs. 
Initially, we have . reserved 25 but it is 
changeable; it is absolutely flexible and 
it can be revised according to the needs 
of the time, the area, for example, 
according to the needs of the industry in 
a particular area. We can always change 
it; there is no problem. 

SHRI ALADI ARUNA alias V. 
ARUNACHALAM: But it must be done 
in1 consultation with the States. 

SHRI P. A. SANGMA: Yes, it will be 
done. 

So, I think, these are the points on 
which I wanted to react. 

THE VICE-CHAIRMAN (SHRI H. 
HANUMANTHAPPA): The question is: 

"That the Bill further to amend the 
Apprentices Act, 1961, as passed by 
the Lck Sabha, be taken inti 
consideration." 

The motion was adopted. THE 
VICE-CHAIRMAN   (SHRI H. 
HANUMANTHAPPA); We shall now 
take up   clause-by-clause    considera-
tion of the Bill. 
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THE SALES   PROMOTION   EMPLO-
YEES   (CONDITIONS  OF  SERVICE) 

AMENDMENT    BILL, 1986 

THE MINISTER OF STATE OF THE 
MINISTRY OF LABOUR (SHRI P. A. 
SANGMA); Sir, 1 move: 
"T'nat the Bill further to amend the    Sales    
Promotion    Employees (.Conditions  of  
Service)   Act,  1970, as passed by the Lok 
Sabha, be taken into consideration." Sir,  
the   Sales Promotion Employ-eets 
(Conditions of Service) Act, 1976, was 
enacted to regulate certain conditions of 
service of sales promotion employees as  
defined in    that    Act. The definition of 
'sales promotion employees' covers only 
sales promotion employees drawing wages 
not exceeding Rs. 750 per month in the 
case of persons drawing wages not 
including any commission, and Rs.  9,000      
per annum in the aggregate, in the case of 
persons    drawing    wages    including 
commission     or     commission     only. It 
is   proposed   to   amend   the   definition    
of    'sales    promotion   employees'  
contained in the Act  so  as  to bring within 
the purview of the definition all sales, 
promotion employees other than persons 
who are employed in a supervisory 
capacity    and    Who draw wages 
exceeding Rs.  1600    per month, and 
persons employed or engaged mainly in a 
managerial or ad-'ministrative  capacity,   
and  make necessary consequential 
changes in section 6 of the Act.   It is also 
proposed to amend section 4 of the Act to 
cover expressly the various compensation 
in lieu of earned leave in respect of which 
rules have been made. With these few 
words, I commend the Bill for the 
consideration of   the House. 

The question was proposed. 

SHRI M. A. BABY (Kerala): Mr. 
Vice-Chairman, Sir, there is no reason 
why this Bill should be opposed, as in 
the case of the earlier Bill which we 
have just discussed and adopted. The 
main purpose of the Bill 


